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To
Appellant as per address in table below

Respondent as per address in table below

Final Order No. ST/A/52929/2014-CU[DB] dated 11/07/2014

I'am directed to transmit herewith a certified copy of order passed by the Tribunal undey section 01 (5) of the
Finance Act, 1994 relating to Service Tax Act, 1994, b\/
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8 Taxmann Allied Service Pvt. Ltd., 59/32, New Rohtak Road, New Delhi-110005
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CUSTOMS, EXCISE & SERVICE TAX APPELLATE

TRIBUNAL,
WEST BLOCK NO.II, R.K. PURAM, NEW DELHI-110066.
BENCH-DB

Date of Hearing: 11.07.2014
ST/248/2011-CU[DB]

[Arising out of Order-in-Appeal No. 402(DKV) ST/JPR-1/2010 dated
15.11.2010 passed by the Commissioner (Appeals), Central Excise,
Jaipur-I]

For Approval & Signature :

Hon’ble Mr. Justice G. Raghuram, President
Hon’ble Mr. R.K. Singh, Member (Technical)

L Whether Press Reporter may be allowed to see the Order
for publication as per Rule 27 of the CESTAT (Procedure)
Rules, 19827

2. Whether it would be released under Rule 27 of the CESTAT
(Procedure) Rules, 1982 for publication in any
authoritative report or not?

3. Whether their Lordships wish to see the fair copy of the
order?
4, Whether order is to be circulated to the Department Authorities?
M/s. Bharat Sanchar Nigam Ltd. ...Appellant
Vs.
CCE, Jaipur-I ... Respondent
Present for the Appellant : Shri Sameer Agarwal, Advocate

Present for the Respondent : Shri Ranjan Khana, DR

FINAL ORDERNO. 52929 /ZOI ¢ DATED: 11.07.2014

PER: R.K. Singh
The appellants filed this appeal against Order-in-Appeal No.

402(DKV) ST/JPR-1/2010 dated 15.11.2010 which up held the Order-

in-Original No. 01-02/2010/S.T-JC dated 15.01.2010 confirming the

G




demand of Rs. 8,26,768/- alongwith interest and penalties in respect
of Show Cause Notice dated. 15.04.20009.

2. The appellants have stated that the issue involved in this case is
adjustment of the excess Service Tax paid during certain months
towards the service tax liability of the subsequent months and have
contended that the issue stands decided in their favour by several
judgments of CESTAT including in their own case. The Ld. DR fairlvy
conceded accordingly.

3. We find that the same issue was the subject matter in another
case of the appeliants which has been decided by CESTAT in their
favour vide Order No. 52863 dated 10.07.2014.

4. In the light of the foregoing, the Appellants’ appeal is allowed
and the impugned Order-in-Appeal set aside.

[Dictated & Pronounced in the open Court].

— A

(Justice G. Raghuram)
President

(R.K. SINGH)
TECHNICAL MEMBE

Neha




